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Hew Delhi, this the 10Th dav of F@bruaryy?nnd_
HON’RLLE SHRI SARWESHWAR .JHA, ADMINISTRATIVE MEMBER -

1. Shri Suresh Pal,
S50 Shrd Satroo,
Sataiwala,
Under Chief Health Tnspecior,
Morthaern Raillway, ‘
fealhi Main Station,
Mew felhi.

=3

Shri Girwar,

3/ shri Rharty Ram,
Chowkidar,

Under 3 & T,
Worthern Railway,

Ghaziabad,

3. Shri Virender Kumar,
/0 Shri vegh Raj.,
Ambulance Driver,
Under Sp. Divisional Medical Ofticer,
Hortharn Rallway,
Ghaziabad.

4 Shri Tnderpal,
/0 Ram Kirpal,
Khallasi,
5 Under Si'gnal Workshop,
Northern Rallway,
Ghaziabad.
v e sADDLicants

(Bv Advocate @ Shri Amit Anand)

R SR

Union of Tndia @ Through

S 1. The General Managsr,
Morthern Railway,
Baroda House,
Meda Ded hi

? 2. The Mivisional Raillway Manager,
Horthern Railway,
State Fnhtry Road,
Mew Delhi.

A, The Senior Divisional Finance rManager,
Morthern Railway,
State Entry Raoad,
Mew Delhi.
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ORDER _{ORAL.)

The learned connsel tor the applicants, at the wvery
ontset, hagz submitted that the matter in the present 0A is
identical with what had been raised in 04 No.89/2004 and  0Oa
Mo L a4 /2004, Tn both the above Ofs, 1t had been praved that
Aarrears and other benetits that the applicants in the said 0as

4=

wer@4entit)ediyﬂfore they were granted temporary status should
ha paid fto the applicants in this 04 in terms of the
instructions of the Railway Roard’s letter dated the 1¥th

Jily, 1973  and other relevant Circulars issued from time: o

time,

P In the present case, the applicants [ 4 in numberj/whn
hadf been  engaged by the respondents initially as  Casual
Labourers and who were granted temporary status on  wvarying
dates between 1977 and 1993 as stated in Annexure A-5 o the
A, have prayed that they should be paid arrears and other
benefits for the period when they were working as
Labaurars with intaresi, They have also prayed tor

hanetits like leave ete, being extendsd to them.
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Withont going into tﬁe details and facts of the ﬁ%

at  this stage and without CQmmﬁnﬂXng on the merit  of Kmdé/
matter as raised by rthe applicants in this 04, T am inclined
to  dispose it of at this stage itself with directions to the
respondents  to  examine fThe mattar with refterence to theat
records  and in the light of the decisionaot tThis Tribunal a#
reterred to hereinabove and to dispose of it appropriately
with refsrence to the instructions of the Railway Roard as
reterred +to above and  also other relevant circulars  and

instructions issued from time to time by them and other
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concarned authorities. T+, on examination, the respondents
find that the case of the appiicants is similarly nlaced as
the cases decided in the Oas, as referrad to hersinabove, They
may consider extending the same benetit to the applicants with
reference to the out-come of LThe said examination. They are
Also directed to issue a reasoned and speaking order while
disposing of the matter as per law within a period of three
months  from The date of recsipt of a copy of this order.

While parting with this decision, it may be mentioned that T

have not opened up my mind on the merit of the case.

{ SARWESHWAR .THA)
ADMINTSTRATIVE MEMRER
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